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M. Thom as): I beg to lay on the
Table a copy each of the follow ing 
Notifications under sub-section (6) of 
section 3 of the Essential Commodities 
Act, 1955:

(i) The Rice (Madhya Pradesh) 
Price Control (Second Am endm ent) 
Order, 1963, published in Notifica­
tion No. G SR  857 dated the 18th

* Jrfay, 1963;

(ii) The Rice (Punjab) Price 
Control (Third Amendment) Order,

-■ *1963, published in Notification No. 
G S R  853 dated the 18th May, 1963;

(iii) G SR  No. 1234 dated the 18th
July 1963; -

(iv) G SR  No. 1252 dated the 27th 
July 1963 containing Corrigendum 
to Notification No. GSR 374 dated 
the 17t!h March, 1962;

(v) The Roller Mills W heat Pro­
ducts (Price Control) Amendment 
Order, 1963, published in Notifica­
tion No. G SR  1281 dated -the 3rd 
August 1963;

(vi) The Delhi Roller Flour Mills 
W heat Products (Price Control) 
Second Amendment Order, 1963, 
published in Notification No. GSR 
1282 dated the 3rd August 1963.

[Placed in Library, See No. LT-1413! 
63.] . ‘
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Shri U. M. Triredi (Mandsaur): 
M ay I  say that there is too milch 
nois# in the House' and th o se 'w h o  
want to listen to something ir e  not 
able to listen? , .

Mr. Deputy-Speaker: Unless ail 
Members co-operate, we eannot carry
on. - ■ * - • ;

Shri U. M. Triredi: It is not «ur
fault that a trouble is going on. You 
should bring some order in the House 
before the w ork proceeds. We are 
very much handicapped by this.
Either this w ay or that way, there 
must be some via media found so  that 
we may be able to hear what is going 
on.

Mr. Deputy-Speaker: I am request­
ing every hon. Member to keep order 
in the House.

^T<¥TWT, *TT . • . .

Mr. Deputy-Speaker: Shri A. U.
Thomas.

Shri A. M. Thomas: I have already
laid the papers on the Table.

Shri S. M. Baaerjee: I have not
heard it.

Mr. Deputy-Speaker: Shrimati
Chandrasekhar.

Shri Bagri: On a point of order.

R e p o r t  o f  t h e  C oM M issiont f o r  
S c h e d u le d  C a s t q s  a n d  S c h b d u lm ) 

T r ib e s

The Deputy Minister im the 
try of Home Affairs (Shrimati Chaji- 
draaekhar): I beg to lay cm the
Table a copy of Report (Parts I and 
II) of the Commissioner for Schedul­
ed Castes £ncT Scheduled Tribes for 
the year 1961-62, under article 338(2) 
of the ’ Constitution. [Placed in 
Library. See No. LT-14I4/6&].

Mr. Deputy-Speaker: What is his
point of order?
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Shri P. R Patel: I am sorry 1 wa* 
•«t.

Mr. Deputy-Speaker: I am sorry.
You are too late.

The hon. Prime Minister
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8Krt t t & w t t i t t i  Ray (Deorai): 
What ig t^e pbint of order?

Mt, D& tttj-8pa&ur: Len+a It to 
ite.

A x i Shee R in ib :  You hav*
•ailed npon the Primte Miniver. t%en 
Why it  the **»• Member speaking in 
flte Hbtfse?
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Mr. Depaty-Speaker: He cannot
make a speech here.
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A M W i  l a M  M * t  (K um ooH : 
B e ahouM. not be ntidred to make
•  .<pe<»h 'm m .

Skri B W m afttk  Ray : It is it
aot a poi2»t of order.

‘Wm m im  l o f c t  « > r: »  ^  * e t  *
paint of order. '
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Mr. Deputy-Speaker: He can only 
state his point of order. He cannot 
m ake a speech. He has already 
tak en  five minutes.
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Mr. Deputy-Speaker: You do not
w an t him to make a statement; he 
should lay the Statem ent on the 
liab le .

TTO TTH rflf^TT : #  ^Ppfd

% TIT t  I

Shri Paiiwal (Hindaun): You have 
already ruled that it is not a point of 
order.

Mr. Deputy-Speaker: He cannot go 
on  m aking a  speech like this.
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Mr. Deputy-Speaker: There is no 
point o f order. It is to help the 
House during the discussion of the 
no-confidence Motion that this state­
m ent is being made. He had given 
the assurance that Ihe is going to make 
a  statement. It is the desire o f the 
H ouse that he should make the state­
m ent.

Th ere is ho point of order.

T h e  hon. Prime Minister.
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Shri Baffri: On a point of order.
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Mr. Deputy-Speaker: I am sorry. 
Please resume your seat. Your lea­
der has raised tihe question and I 
have given my ruling.
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CHINESE TROOP CO N CEN TR A­
TIO N S A LO N G  THE INDIA-CH INA 

BORDER

The Prime Minister, Minister of Ex­
ternal Affairs and Minister of Atomic 
Energy (Shri Jawaharlal Nehru):
Since I placed White Paper No. VIII, 
containing notes, memoranda and 
letters exchanged between the G ov­
ernments of India and the People’s 
Republic of China, on 23rd January, 
1963, further exchange of a large num­
ber of communications has taken 
place. I am placing on the Table of 
the House W hite Paper No. IX  con­
taining notes, memoranda and letters 
exchanged between the Governments 
of India and China between January 
and July, 1963. [Placed in Library. See 
No. LT-1415/63.] *

When I last spoke on the subject of 
the India-China c’onflict on 7th May,
I placed copies of the Government of 
India’s note of 3rd April, in which 
w e had suggested a series of cons­
tructive steps to be taken for the 
settlement of the Sino-Indian border 
differences, and of my letter to Prime 
Minister Chou En-lai dated 1st May,.

(S A K A ) Chinese Troop Con- 678
centrations along the

India-China Border
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